
PL]ATIQ NMBER: 	115 Of 1993.  

APPLiCANTS: 	 RPI RNDENTS: 

Sri.C.K.Unni 	v/s. 	Registrar,Cefltral Administrative Tribunal, 

	

0 	Principal Bench,New Delhi and Others. To.  

D.M.S.Nagaraia,AdV0cate,  
N6.1i,IInd Floor,Ist Cross, 

Bngalore-9. 

20 	 Cdntal Administrative Tribunal, 
KndomkulathyTOWerS,5tt&ôt1 Floor,s 
M.3.Road,ErflakUlam. 

3 	Sri.M.S.Padmarajaiah,Somntr4 Go,.Stng.CoUflSe1,F11gh Court Bldg, 
BapgalOre'4.  

Subject: Forwdrdinq of ccpj,e o the Crders passed by the 
Central adrn1nitràtive Tribunai,Bangalcre. 

Pleas6 find eiilosed herewith a copy of the DER/ 
STAY DER/TEFJJv1 cPER/, passed by this. TrIbunal in the above 
mentioned app1iatior.(s0) on  _22nd Márch1994. 
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SHRI JLETICE P.K. SHYAPUNDAR 

SHRI T.V.;RAPANAN 

C.1K. Urini,  
S/o.Vjswanathan Nair, 
Ag1ed 53 years, 
Sebtion Officer, 
Central Administrative Tribunal, 
Erkulam Bench, 
residing at Cheroot. House, 
Amikapurem, Pélghat. 

(By Advocate Dr. M.S. Nagaraje ) 

Vs. 

IsIThe Central Administrative Tribunal, 
Prthcipal Bench, 
represented by Registrar, 
Central. Administrative Tribunal, 
INew Delhi. 

2. Central Administrative Tribunal, 
represented by Deputy Registrar, 
CenttalAdministrative Tribunal, 
Ernakulam. 	- 

VICE CHAIRPN 

P)EIIBER (A) 

Applicant 

3. Union of India, 
to Govt. of India, 

DepartmenfPdronflal and Administrative 
Reforms, Secretariat, New Delhi. 	... Respondents 

(By Advocate Shri M.S. Padmarajaish) 
CtraJ Govt. Senior Standing Counsel 

ORDER 

Shri. Justice P.K. Shyamsundar, Vice Chairman: 

We are very sorry,we cannot be of any assistance to the 

applicant. The applicant seeks placement high up in his seniority 

in the cadre of Section Officer in between Sl.No.12 and 13 referred 

c. ,  
to therein. If that request is considered, he will be going up and 
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above over 40 and odd persons. In that case, we consider it very 

necessary for the applicant to have impleaded all those persons 

against whom he claims supremacy in placement. Therefore, for 

non joinder of necessary parties, this application fails and is 

dismissed. If the applicant thinks it appropriate to •ake a 

further application after impleading all necessary parties, he may 

do it subject to there being scope for reagitatiofl of this contro-

versy regarding seniority under the rules. 

2, 	Dr. Nagaraja says this order should not be treated as 

operating as reejudicata. While we notice that argument, we do 

not wish to say anything about it at this juncture. 

/ 
( T.V. RAMANAN 	) 	 (P.K.SH?AMSUNDAP) 

MEMBER (A) 	 VICE CHAIRMAN. 
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